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[Shri Raj Bahadur}
instend of 30th, t0 enable the members
to give notice of amendments.

MR. SPEAKER : That will give
members two days,

SHR1 JYOTIRMOY BOSU: We do
not have cither a department or a
secretariat at our disposal to move at that
supersonic spted to consider this Bill.
Sir, you must appreciate our difficulties.
We have very limited resources.

SHRI DINEN BHATTACHARYYA
(Serampore) : Sir, you are here to protect
democracy. Is it not a fact that democracy
is peing curbed here? And everything
is being done through you.

SHRI SHYAMNANDAN MISHRA :
Sir, it is left to your ruling. The ruling
party cannot hustle through the Bill with-
out consulting the opposition, without
consulting the BAC.

MR, SPEAKER : There are only two
days left,

SHRI SHYAMNANDAN MISHRA :
The BAC, which is responsible for the
allotment of time, “should meet and
allot time.

MR. SPEAKER : Government say that
they are bringing up this Bill during this
stssion, and only two days are left. If
Government want to bring it, only time
can be allotted by the BAC BAC cannot
prevent the passage of the Bill; it can only
allot time.

SHRI JYOTIRMOY BOSU : Sir, you
bave allowed the suspension of the rule
to enable the Government to intreduce
the Bill. Why don't you suspend the
BAC aiso?

MR, SPEAKER : BAC s aot there
to prevent Jegislation.
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SHRI S, M. BANBRIJER: Whencver
a Bill has to be passed immediately aad
the Minister is unable t0 refer it to-a Select
Committee, there should & convention
that the Minister will convene a moeting
of &ll leaders of the opposition, discuss
the problem with them and convince them
of the necessity for urgent passage of that
iegislation. So, why not consult the
opposition leaders today evening or
tomorrow morning?

MR. SPEAKER : That is for the
Minister to decide; not for the Speaker.
You cannot expect me to bring about a
neeting between the opposition and the
Government.

PROF.S. NURUL HASAN: I will
be quite happy to have the opportunity
of discussing this Bill with the lcaders of
the opposition eitber fate this evening or
tomorrow morning.

SHRI SHYAMNANDAN MISHRA :
But we have no time to go through the
Bill. Sir, you will have to apprecmte
our physical limitation in this matter.
Every minute of our time is booked. TChis
is the most unseemly way in which this
measure has been brought forward.

SHRI S, M. BANERJEE : It is not
physical limitation but mental limitation,

12 50 brs.

CONSTITUTION (THIRTY-FIRST
AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
Sir, 1 beg to move :

““That the Bill further (o amend
the Copstitution of India, be taken
into consideration.”
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SHRISAMAR GUHA (Contai): On
a point of order. I am not opposed to
this  Bill, 8ir, but I wantto draw your
attention to certain technical matters, .

MR. SPEAKER : Kindly sit down,
Let him conclude.

SHRI SAMAR GUHA: This is the
Constitution (Thirty-first Amendment)
Bill. Perhaps, you will remember, Sir,
that in this House the Twenty eighth,
Twenty-ninth and Thirtieth Constitution
Amendment Bills are pending. Unless
they are withdrawn, how can this Bill
be taken into consideration ? This is a
wrong procedure. (/nterruption)

MR SPEAKER : Please sit down.

SHRI SAMAR GUHA : | am indica-
ting to you the technicalities . .

MR. SPEAKER : 1 understand it.
Please s:t down. These are for the sake of
numbering. A number of Bills come here.
It does not mean that the Bills must
follow the samo order—earlier number
first and the latter number later, and so
on. 1do not accept the point of order.
They are not interconnected. (Interruption)
Will he please sit down? He goes on
speaking.

SHRI SAMAR GUHA : 1 object to
this remark, ‘he goes on speaking’. Every
member has the right to raise a point of
order . . 1 cannot understand this .

MR. SPEAKER: You will
understand during the
Parliament,

never
term  of this

SHRI SAMAR GUHA : There appears
to be some contradiction, something wiong
in the procedure. .

MR. SPEAKER : There is something
wrong. 1 have aiready explained to you.
Piease sit down.

There is no need that these Bills should
folow in the same seorial order. We have
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followed this practice in the past. After
they are passed, they are numbered. If
this is passed earlier, this will be num-
bered again as the first one, and if the
other one s passed later, that will be
given another number.

SHRI SAMAR GUHA : There will be
a gap remaining. . (Imerruption)

MR. SPEAKER : We have been doing
that in the past also. ] have given my
ruling. Please sit down.

The Minister.

SHRI RAM NIWAS MIRDHA :
Before the Transfer of Power in 1947,
recruitment to certain services was being
made by the Secretary of State and the
more important conditions of service of
such persons were prescribed by rules
made by the Secrotary of State. The
Transfer of Power meant, in the case of
these persons, a premature termination of
a carecr under the ultimate authority of
the British Government. With a view to
ensuring that the Administration was not
weakened by the loss of experienced
officers, the Government of Iadia under-
took that those membors of the Secretary
of Slate’s services who continued to serve
under the Goverment of India after the
Transfer of Power should do so on their
then existing terms as to scales of pay,
leave. pensionary rights and safeguards
in matters of discipline and that provi-
sions tn this effect should be made in the
Treaty to deal with matters arising out of
the Transfer of Power. The Government
of India expressed the hope that sentiments
of patriotism would impel Indian officers
to contin‘ie to serve their country.

Individual letters were accordingly
sent 10 the officers concerned in which
a specific reference was made to the
guarantees being given by the Government
of India for the protection of certain
special conditions of service then exis-
ting. Subsequently, the Indian Indepen-
dence Act, 1947, provided for the
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continuance of the special conditions of
service of these officers. In addition to the
statutory guarantees, an endorsement
was made in the covenant or agreement
of officers of the Secretary of State’s
Services, guaranteeing the continuance of
the special conditions of service. Subse-
guently, when the Constitution of India
was enacted, Arlicle 314 assured the cou-
tinuance of these guarantees.

Even at the time of the coasideration
by the Constituent Assembly of the
draft provision contmining this guarantee,
some members objected to the inclusion
of sucha provision. A strong plea was
made by the then Home Minister Sardar
Patel, that, having regard to the histori-
cal circumsiances, such a guarantee should
be incorporated in the Constitution and
that at a subsequent stage, after matters
stabilised, there should be no difficulty in
effecting any changes that might be
considered necessary by Parliament.

Because of the provisions of Article
314, the changes being made from time to
time in the conditions of service of Govern-
ment servants generally could not all be
effected in the case of the officers of the

former Secretary of State’s Services. The |

concept of a class of officers with immu-
table conditions of service is incompatible
with the changed social order. 1t is, there-
fore, considered@ necessary to amend the
Constitution to provide for the deletion
of Article 314 and for the inclusion of a
new Article 312A which confers on Parlia-
ment the power to vary or revoke by law
the conditions of service of the officers
aforesaid and contains appropriate
consequential and incidental provisions.

I commend the Bill for the coasidera-
tion of the House,

MR. SPEAKER : Motion moved :

“That the Bill further to amend the
Conetitution of India be taken into
consideration.”
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This is a Constitution Amendment
Bill. 8o, we have to follow the procedure
prescribed for it. I may inform the Homse
that the voting on this will commence at
2p.M. If the discussion on this Bill
concludes earlier, then we will take up
the next Bill, and the voting on this Bill
will commence at 2 ». M. | am giving this
advance notice. The voting on this Bill
willbeat 2P, u. If the debate on this
Bill finishes a bit carlier, then voting will
be postponed to 2 p. m, and, meanwhile,
discussion on the next Bill will be taken
up.

Mr. Somnath Chatterjee.

SHRI SAMAR GUHA: Sir, as
amended, this will be the Twenty-ninth
Constitutional Amendment. But, exactly
the Twenty-ninth Constitution Amend-
ment Bill—another Bill with the same
number—is already pending in the House.
Ifail to understand this. Would you
kindly clarify this ?

MR. SPEAKER : This has been the
practice. 1t is not very much material—
whether the number is this or that ?

SHRI SAMAR GUHA : With the same
number, how can there be two Bills ? Is it
possible 7 1 would like to know from yon,
Sir. There is another Bill—Constitution
(Twenty-ninth Amendment) Bill —pending

in the House.

MR. SPEAKER : If you were a lawyer,
it would have been easier for me to make
you understand. 1t is the pumber of tbe
Act that matters.

13 hrs.

SHRI SOMNATH CHATTERJER
(Burdwan) : We, on this side of the House
support this measure in 3o far as it seeks
10 remove the restrictions imposed on the
powers of the Parliament by Art, 314 with
regard to dealing with the service
conditions of the ICS and insofaras it -
is a step toward the removal of & particular
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vested interest which was enshrined in the
Constitution when it was adopted in the
year 1950,

The inclusion of Ait 314 m the Consti-
tution of India was itself an anachronism.
Like the partition of the couniry, we had
to pey this piice to attain independence
for the country in the manner that we did.
It was in the nature of a surrender to the
wishes of the British rulers of that time
when the leaders of this country were
unable to free themselves from the menta-
lity of a subjugated nation.

We know that when this clause was
being discussed in the Constituent Assgm-
bly, there was considerable objection but,
Sardar Vallabhbhai Patel who was the
Home Minister at that time gave a glow-
ing tribute to the role played by the Indian
Civil Service for the country during the
British days and being a man with towring
personality, he persuaded other members
of the Constituent Assembly to adopt this
clause. During the British days and there-
after there has heen a considerable body of
public opinion against the continuance of
this Indian Civil Service. They have been
described as forming the administrative
arm of the British power in the country.
Some have criticised the Indian Civil
Servants as adopting tbe most un.Indian
attitude to the Indian problems and alse
for their subservience to their British mas-
ters. After Independence, the Indian
Cuvil Servants have been criticised as a
hang-over of the British imperialism.
Soms have described them as & relic of the
past and others have criticised their atti-
tude as opposed to democratic ideals and
social justice. Some have abused or
accused them of having a vicious strangle-
hold on the administration of the country
and, Sir, even some have gone to the
length of accusing them of suobbery in the
discharge of their duties and functions.
Sir, it 1s not necessary now to go into
theoc questions and to consider whether
a1l these criticisms are really justified or
not, But what is more important is to
consider that this Art 314 found its way
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into the Constitution and into the organic
law of this country and has remained there
undisturbed for the last 25 years although
the Constitution has been amended for at
least 27 occasions by this time. The
Congress Party which has been having a
dominant position in the Parliament
found time 1o bring weasuies ke the
preveative detention laws as the Mainte-
nance of lnternal Security Act taking
away the personal liberties of the people
but did not find time to bring forward a
measure like this to do away with the
special privileges and the vested interests
enjoyed by the Indian Civil Service for so
many years. No explanation has been
given why all these 25 years no step was
taken when it was thought th .t these vested
interests were against our national
interests. It was only due to the efforts of
Shri Madhu Limaye that the Constitution
Amendment Bill was introduced in this
House in the last Parliament and it was
discussed in Parliament in 1970 and we
find from the debate that many of the
members of the ruling Party had not fully
supported this measure and it was defeated
in the House.

Let us have some statistics about the
strcngth of the Indian Civil Service. Just
before the Independence—the hon.Minister
will correct me 1f my figures are wrong—
there were 1084 ICS officers. After
partition this number came down to 451.
In Aprit 1970 thls number dwind-
led to 106 in active service; of this 106, 11
were in the Indian Foreiga Service and 25
were in the State Service and 95 are
working in the Centre. In March 1972.
the number of 1C8 in active service came
down to 56. Out of 14 who ought to retire
this year, 2 have been granted extension.
But the important point to note is that in
5 years® time there will be no Indian Civil
Service at all. So far as this Service is
concerned what is most interesting to note
is that jt is a dying species and is going to
be extinguished in § or 6 years’ time.
Government has now suddenly risen from
its slumber and wants to pass this legisia-
tion. We will of course support it becsuse
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of the principle behind it. But we are
trying to find out from Government the
reasons for waiting for all these 25 years,
if they thought that this privilege shouid
not be allowed to continue. 1t is important
to bear in mind that by passing this
Constitution (Amendment) Bill we are not
doing awsy with privileges and special
benefits that 1CS are enjoying. We must
pass a scparate legislation which has got to
be brought by the Government to do away
with the privileges. Otherwise they will
contipue. This will be only an enabling
power so far as this amending Bill is con-
cerned. On the basis of the money value
the special privileges that are now being
enjoyed by the I1CS people are not of such
magnitude that this country cannot bear.
But as 1 said we are supporting this
because we do not want that there should
be any category of the people having any
vested interests and we want that the
coneept of equality should be restored in
the Central Services, in the State Services,
etc. and there should not be any discri-
mination. The question therefore arises:
When is the Government going to bring
about the legislation for the purpose of
doing away with whatever special privile-
ges which are being enjoyed by the Indian
Civil Service ?

Sir, on this side of the IHouse we have
very grave doubts as to whether any Bill
will be introduced following this amending
Bill. We don’t know whether after the
‘Government takes the power to bring
about the Bill whether it will at all
be introduced. 8ir, if ] may quote, with
your permission from a speech that was
delivered on the floor of this House, on
the 28th April, 1970, while discussions
were going on on the Constitution
{Amendment) Bill moved by Shri Madhu
Limaye ?

I know that there are agreements
with  them,~that is, the ICS
officers,—and these agreements oer-
tainly are very important, By merely
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removing this Article, that is Article
314, those agreements do nob go
away. It will be necessary to lavea
law of Parliament to reviss them
and at that time Government will
consider those conditions on rerits.
When we accept this Bill (that is, the
amending Bill of Shri Madbu
Limaye), it does not mean that we
are going to do away with all the
conditions of service that we agreed.
There are certaialy some differences
about pension, leave, pay scale and
so many other things. So each con-
dition will have to be considered on
merits and Government will take a
decision of merits. As I said itis
not our intention to denigrate any
particular service. We want to reco-
gnise and recognise positively the
good work done by the 1. C. S. who
bhave served the country for the last
12 years and there are certainly a
large number of ICS officers who are
serving the country even today.
What we are urging is not out of
ungratefulness to the service. But it
is a question of accepting a principle
that no class of people in India
should have a special privilege to the
extent of excluding the power of
Parliament.

I was quoting from the speech of the then
Home Minister Shri Yeshwantrao Chavan.
He had made it clear then that the passing
of the amending Bill did not mean that
Government were going to do away with
all the special conditions of service. Even
in the year 1970 he gave a glowing certifi-
cate to the role played by the Indian Civil
Service in this country. If I may quote
from one more passage in the speech of the
then Home Minister, be said :

*“1 heve been in administration
for the last twenty years. I have
come in contact with more than two
dozen ICS officers in different - capa~
cities, and 1 can say that without
excoption, all the officers with whom
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1 had an opportunity to work had
done excellent work, It will be un-
gratefulness not to recognise the good
work that they have done.”.

This is the attitude of Government.
Therefore, merely passing the Constitution
amendment Bill does not automatically do
away with the special rights and privileges
unless anothe: Bill is brought forward for
that purpose alone. This Bill gives only
an enabling power. That is why we have
grave doubts whether this Bill will be
followed up by any other enactment which
will actually do away with the special
rights and privileges of the Indian Civil
Servant. To that extent, we are of the
view that this amending Bill is intended to
be used more as a show-piece for the so0-
calied progressive character of the Govern-
ment and of the ruling party than for the
purpose of affecting the vested rights and
vested interests of the Indian Civil Servant.

13.11 brs.

{MR. DEPUIY SPEAKER tn the Chair}

From the Statement of Objects and
RKeasons appended to this Bill we find :

**The concept of a class of officers
with immutable conditions of service
is mcompitable with the changed
social order."".

This was also stated by the hon. Miniater
in his introductory speech. It has taken
the ruling party almost 25 years to dis-
cover this incowpatibility, and now the
circumstance which is being taken recourse
to after 25 years to justify this measure is
that their service conditions must not be
incompitable with the changed social order.
But what 1s the changed social order that
we find after 25 years ? There are hungry
millions in this country; there are millions
of unemployed, inclnding the educated
unemployed; there are people who have no
roof over their beads; the rate of illiteracy
Is increasing; there is entrenched poverty in
shis country; there is complets stagnation
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in various aspects of life, This is the
position after 25 years. On the other
hand, we find that there has been rapid
growth of monopoly houses. There has
been increase in their strongth, and we
find concentration of the country’s wealth
in the hands of 75 families,

While trying to take up the attitude
that they are doing away with the special
privileges and vested interests of a micro-
scopic minority in this country which is
almost extinct today and which will cer-
tainly become extinct in five years' time,
this Government has been creating mono-
polies vested interests in favour of the
monopol'sts and the zamindars and the
rich farmers. This is the attitude that we
find.

So. while supporting this measure, I
would like to say that the real object is not
touse it for the purpose for which the
ruling party or the Governmeat professes
to use it, but it will be really another vote-
catching slogan just like the stogan of
Garibi Hatao or self-reliance which has
been given out the country more to divert
the people’s attention from the realities of
the situation, than for effecting or bringing
about any real change in the sitvation,

‘Therefore, while we support this
measure, we wish 10 point this out that
Government owe an explanation to the
country for having kept quiet for sall
these 25 years.

We find these days that there is consi-
derable criticism on the part of tho ruling
party that many of their supposed activities
are being throttled or being frustrated or
many of their ideas cannot be put into
action because of the alleged failure on the
part of the bureaucracy to take up & com-
mitted attitude. But commitment to what ?
We find that in various places Governmeat
wants that the bureaucracy should
be committed to its own ends, thatis,
should be committed the ruling patty itself,
This kind of demand for commitmsent
from the bureauceacy is nothing but . . .
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MR DEPUTY-SPEAKBR What has
oll that got to do with the Bill ?

SHRI SOMNATH CHATTERJEE
‘The whole object 1s that they are trying to
see that the special rights and privileges of
the bureaucracy are taken away In our
submussion, this domand for & commit-
ment from the bureaucracy 13 nothing but
an attempt to explain away the incompe-
tence and the ineffictency on the part of
this Government i transiating into action
what they profess to achieve With these
words 1 support this Bill

MR DEPUTY-SPEAKER [ think the
House agreed that the voting on this Bill
would be at 2 O’ clock. We have only 45
minutes, and there are seven names in the
list excluding the Mimister who has a right
toreply 1 request hon Members who
wish to speak to take only five to seven
minutes each

wo ifeara (AawqT)  SArSAE
off, Y faw g ARy A AT 9N
%1 & gza ¥ awgq sw@r § 1 A qgw
foq wzer 4 wigw faar I3 qr
fawraa & fe wifex gaar avar qaag
aNa g1, 25 a¢ AT wx 3z fagaw
arar § 2 & amwar g 9w favaw
Ffwr farerag ot 1 ot fwf 7 dfa-
17 gt & ) faw fear dle IO
warar fis agt ft §g qxeq T@ TWIT
$famM ¥ fasga & svire Q&
@1 gfewnT qar 1 gger ST U 77
ua § fi6 o gw qwar Y O W <@
¢ av et fafosr wf| a1 e
fafgez fove ar frdt fafres qwr &
fod fodt swrc A gfewd v oy
wifeg qig }

9gr A% W gwTd awa e
&xwq §, & wrq & sy wgar g fw
AT & qgh g A fuw aw &
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M@ N s §F ©F Iq aETT N
area afy qq aw fafar aff § @,
at & ga wwadr & fad afy wzar g,
¥fwr afewte & for sy §, afe-
W gy WA Iak fayr freware
E1 ¥ w9 ¥ 39 GETCH wrawd
@ A o, Wt T wrwr B, fie wreaae
w1 3¢ feg SETT F1 . wifigd
T o Yot gewr w0 §, 98 AW
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FAT A qEAT ¥, WX gw @A § fw
T FH AHTT T 49 T Q@ { /9 997
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74 @ qge AU W T OTEN
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# g9 aun DA qur 91 faw AW
AT ¥ e Fifa ® Few Qaad
gT ¥ Wit g agr wwm gwr arfe
sqietdRy & e & gew
A AR FAAA &7 $7@ § IT A
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fgm 2 & a1 & @ wgarer fw
gt Aw A o ol ar 1 ¥y qunt
aw w ag A guT 1 W gEwr gAY
afiar 3ar fF 17 qEEA & WG,
a1 [E ARy AEEd 4 W) e
™ UEEQ & fad Iuk wroy w e
war fatw v som ey ¥ dar
fanty adt ) a1

Wi A g aww fear, & wfww
g agr g, & Sea qg egar
wigar 5 & gawt gwdw waarg
W & wigw § e ox e
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weadl w1 firata € @b o A
forg weg w1 g7 Ty wgd § A
WA FNTE gF, A fo @ awe ¥
wur€e dre qgo wEwy A fF AHT
TR & §raT ¥

SHRI G. VISWANATHAN (Wandi-
wush) : Mr, Deputy Speaker, Sir, the
Constitution (Thirty-first) Amendment Bill
is brought before this House as a radical
measure, The last ICS officer retires in1979,
and when we count the exemptions given
in this Bill, I think the whole objective of
the Bill is itself defeated. Even if it is true
that all the privileges are going to be
abolished, taking for granted that the
follow-up action is going to be taken, the
cutirc credit should go to Shri Madhu
Limaye who moved a similar Bill in the
last Lok Sabha. This is only an enabling

provision and as the previous
speaker pointed out, this  will
become useless unless  again

follow-up action is taken and another Bill
is brought betore this House. We know
that this is not an easy thing, to abolish
all the privileges of the ICS officers,
because we know the power and the autho-
rity of these officers and their hold on
this Government. Half a dozep ICS officers
can join together and hold the entire
cabinet to ransom. We know that there
was a conflict once between the Home
Minister and the Home Secretary; in the
end the Secretary remained and the
Minister was sent out. There were two
genior 1C8 officers from Bihar; four or five
sons of these officers are serving as TAS
officers; all of them would be sent to a
particular division in Bihar and will serve
there for one or two years and they will be
brought to Delhi and they will remain in
Delhi for ever. This is what is happening
and the Government is closing its eyes to
all these.

Thse privileges of the ICS officers were
opposed even in the days of the Constituent
Assembly and stalwarts like Shri Anantba-
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sayanam  Ayyangar opposed  thess

privileges; I quote him:

““Possibly they (British) wanted the
interests of the Indian bureaucrats to
be safeguarded because they were loyal
to them and they did not want to let

them down  when our own
Government came in. I am
notin favour of amy provision

in the Constitution. We could as well
incorporate it in an Act of Parliament
later on  But we must have the power
to regulate. These are becoming
‘super sovereigns’ of this country.”

Unfortunately, another stalwart of the
Congress Party, the late Sardar Vallabhbhai
Patel was the strong defender of these
privileges. Once he asked : do you want
to run this Government by the Congress
workers ? He goes on to say :

““] feel very sad that the very
instruments from whom we have to
take work, we have been continuously
quarrelling with. If that is so, we are
not doing a service to the country; we
are doing a great disservice.”

The previous speaker quoted  Mr,
Chavan, the then Home Minister. 1 do not
find any difference between the speech of
Sardar Vallabhbhai Patel then in 1947 and
the speech of Mr. ChdVan in 1970. I do
not know whether the same speech is
going to be repeated by Mr. Mirdha in
1972.

It is all right that the Government is
going to abolish the ICS privilege. What
about the exemptions 1 In the Statement
of Objects and Reasons, it is stated:

“The concept of a class of officers
with :mmutable conditions of service is
incompatible with the changed social
order.”

Tagree. Then why have you granted
so many exemptions ? The Bill says :
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“Provided that in the case of any
such person who is holding or has heid
the office of the Chief Justice or other
Judge of the Supreme Court or a High
Court, the Comptroller and Auditor-
General of India, the Chsirman or
other members of the Union or a
State Public Service Commission or the
Chef Election Commussioner,
nothing 1n sub clause (a) or sub-clause
(b) shall be construed as empowering
Parliament to vary or revoke, after his
appomntment to such post, the condi
tions of service to his disadvantage
except 1n 5o far as  such conditions ot
service are applicable to him by reason
of his being a person appointed by the
Secretary of State or the Secretary of
State in Council to & civil service of
the Crown in India *

This1s a long list they are going to
exempt all these ICS officers The hon
Mmister should clarify this, if they are
going to exempt all these people there 1s
no purpose 1n bringing forward this Bill
We can allow events to run their course,
the last of them will retire n 197),
Action must be taken immedatelv and
these exemptions should not be given, 1t
you really mean to dabolish the privileges
of ICB officers

SHRI AMRIT NAHATFA (Barmer)

I congratulate the Government It has
redeemed a pledge which has been given to
this House and the people I welcome
the Bill because it abolishes an anachro
nism The privileges enjoyed by the Indian
Civil Service are out of tune with the
present times This 1s probably the first
legislative measure that the Government
is undertaking to disturb the establishment
of services This could be the first in a
series of measures that should be directed
at changing and restructuring the whole
administrative set-up

Durmg the British regime, the Services
had 10 perform a particular role, mamnly
collection of revenue and maintenance of

dom, the character of our State has
changed, the funotions of the Government
have changed. Today, the Goverdment
functions with the prime purpose of
implementing either welfare measures, or
developmental measures, or certain radical
measures or even socialistic measures
The set up which the Britshers built up for
this country’s administration s wholly
un suitable, 1s totally out of tune with the
very purpose and the very character, of the
State that we are buiding up in
this country

Sir, these Civil Services, now even the
Administrative Services which have re-
placed the Civil Services, are not qualtati=
vely different from each other Maybe,
the civil servants were given some training
in England and they had developed certain
outlook But, essentially the character
of the Indian Administrative Service 18
ret very much different from the Indian
Civil Seivice

SHRIG VISWANATHAN There 1
diflerence

SHR1I AMRII NAHATA No
essential difference  That 1s what I said
There 18 no essential fundamental differ
ence The outlook 1s the same, the class
from which they come 1s the same Most
of these 1CS Officers, when they retire,
find very cosy jobs in big business houses
Even, while they are serving the
Government thesr relations are serving the
big private bustness houses and they enjoy
all the privileges

So the essential question is that, today,
if certain radical measures or socialistie
measures or developmental measures or
weifare measures are to be 1mplemented,
who will implement them ? The question
of commitment is related to this We do
pot want the administrative machinery to
be commatted to the policies and prog-
cammes of a particular party That is
not the meaning of commitment Ewén
when we say that the gervices should be
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committed to the Directive Principies and
Preamble of the Constitutioa, that also
does not carry us anywhere, It is a vague
thing. Any man who enters the services
may take an oath of allegiance to the
Constitution. That is not enough. The
essential question is are these generalists,
as they are called, in a position to imple.
ment the developmental, welfare and
radical measures. Implementation is a
job of experts, of specialists, of techni-
cians, of engineers, of doctors and of
technocrats. They are to execute the
policies of the head of the Government,
who are the Ministers, who are gencralists,
who are politicians, and who are there to
give the backing of the State and the
sanctions of the people. Between these
generalists, the Ministers and tbe speciali-
sts, who execute, is there at all a necessity
for another ruug of generalists ? Commit-
ment means—if a doctor is committed to
his profession, that is commitment. Let
him implement his job. Ifan engineer
is committed to his job, that is commit-
ment. But these generalists to—what are
they committed ? Their job is supposed to
inform the Ministers and to advice the
Ministers. Let us not be complacent.
These civil servants and administrative
servants have performed political functions
and they have also taken policy decisions.
Implementation of a policy itself is a
policy, and therefore, this duplication of
generalism must go and we do not want
any intermediary between the political
generalists, the Ministers at the top, and
the actual executives who are at the
bottom to execute tbe policy.

MR. DEPUTY-SPEAKER : What you
want to be done now ?

SHRI AMRIT NAHATA : The impli-
cation is very obvious and I do not want
10 be explicit in things which are implicit,

In a developing economy, there is no
place for any thing like the Indian Civil
Service or the Indian Administrative
Service. So long as they are not abolish-
ed, the Government must ses to it that
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their social position, their accoutrement,
their training is not something which is
absolutely out of tune with the require-
ments of the State. They should be
recruited from people who are the benefi-
ciaries of the Government policies. They
should be recruited from the class who
are the beneficiaries of the Government
policies. Their social position and their
social outlook must be  looked
into. (Interruptions) 1In the institute
which  trains these  administrative
officers, even today a formal dress is
necessary and compulsory for dinner.

MR. DEPUTY-SPEAKER ;: This is a
much larger issue,

SHRI AMRIT NAHATA : This should
be the first measure in the direction of a
series of measures. At [east let Govern-
ment implement the recommendations of
the Administrative Reforms Commission
on personne] policy. We hope this wel.
come measure will be followed by many
more measures in the direction of re-
constructing the whole administrative
set-up.

DR. RANEN SEN (Barasat) : Sir,
while supporting this Bill, I am reminded
of a saying ‘‘Better late than never”. Mr.
Chatterjee had refcrred to the non-official
Bill moved by Shri Limaye,' which was
defeated in April, 1970. What was the
Government doing for the last two years ?
Is it due to the fact thaiin a section of
the Government there is a soft corner for
these 1CS men who are enjoying special
privileges even now, which is considered to
be anachronism in a free India striving for
social justice? 1 am reminded of the
statement made by Loid Curzon about
ICS men :

“No spark of imagination strikes
upon their minds. No spark of
initiative springs from the breast. If
left to themselves, they will instince
tively oppose and throttle every
reform.”
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This was the general character of the ICS
who were considered to be the steel frame
of the British empire,

The old tradition remains even now
The 1CS officers who rule the roost are
still opposing every democratic reform
While saying this, I acknowledge that
there have been some illustrious ICS
Indians-—~the famous trio consisting of
Shn Surendranath Banerjee, Shn R C
Dutt and Shr1 Bihari Lal Gupta, the
grandfather of Mr Indrant Gupta—who
really created a record in the history of
India and they were never lhiked by the
Britishers From that height, we find there
18 the ICS gentleman involved 1n the
Takru Commission enquiring into the
shady business So, there have beemn ICS
and ICS There are very few people hike
Shri R C. Dutt or Shr1 Bihari Lal Gupta
or Netaj: Subash Chandra Bose who went
mto the ICS but did not join 1t or even
Aurobindo, who also went into the ICS
but did not join 1t. These are real exceptions
1 our Indian history But generally the
ICS officers—both Britishers and Indians—
have been the steel frame of the British
empire Not only Sardar Patel but even
Mr Chavan paid wholesome praise for
the ICS officers just two years ago This
18 the reason why Government acts halt-
ingly in bringing such measures I would
remind Mr Mirdha that this 1s only an
enabling Bill and after 1t 1s passed,
further measures will have to be taken,
1 understand that during the days
of transfer of power, due to the Inde
pendence of India Act and various
other covenants, treaties and agreements,
1t was not possible to do away with the
Services of the ICS officers immediately,
Itis quite apparent that even after inde-
pendence, these ICS officers have been
really halung the march of India towards
democracy and souialism Even today I
do not quite understand what are the
exact privileges enjoyed by the ICS offi-
cers Is it a fact that when they go over-
seas on leave for their holidays they can

MAY 29, 1972

Consritution 292
(31st Amds.) Bil
draw their salaries and allowances n
storling ¥ Of course, thewr right to
draw their pension 1n sterling bas been
curtailed by some governmental measures.
This must be explained by the government,

Then, there s always rivalry between
ICS and IAS In West Bengal this rivalry
has reached the extent of open hostility
between these two categories. The sooner
these super class organisations are abolie
shed tn this country the better it will be
for the country So0, in addition to this
measure nlating to ICS officers, govern-
ment should bring forward other measures
to reduce the privileges ¢f other super-
class officers

Finallv, this being only an enabling
measure, g§ vernment should immediately
come forwud with the necessary measure
to reduce their privileges  Secondly,
government should make 1t clear a8 to
what are the present privileges enjoyed by
the ICS officers which they will not enjoy
any longer Thirdly, are government
prepared to curtail the special privileges
ol all the special cadres or aristocracy, in
out admunstration ? With these words, 1
support this Bill, though 1t 1s belated

=t wfg gew (sfaw feesd)
IIsqer w-1zg, § za falqw w1 4e-
97 #AT g | gEET §g@ 9§y Woar
wfgq ar wfer ag 38 AW A =aT o
w7 9y fa g war § &) safa & @1
I AT 3 ¥ ag WY §, SAR) T
R gg ©F e F@Aw 1 WA
fafe wezafr & g d aw ¥ @
&7 7 ot A whasrd of@gs g
ae qur gRa wifl w7 SXT gET
3% qarar & fadrfasre §Y, sl
v fadmifasre ) av wro o wwo
¥ fadorfarre ), S@ & & ¥ §¢
faweaqfiads w@ gg &1 gk
aifqat & wgr i fred feel w6t agr
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w fadqw oY aar wor ¢ foed e
WO WAT @eas Al 9r s A9y
fauyr forg awg o weam AQ & 9
T W I uwdhee feafr Wit
= # iw W wanfas fafa §
wfiH OF a9t WA g |

g orfo HYe gHo WHA FI
fammr wat g wxar &1 faw fear
war §, Sawr g wfaw wrT g § o
FfrTEy 1942 ww d WAWH
atoary fafew wrweg & faQg ¥
mfeat ar @ ¥, i F oaen 9
¥ QYA F am @ dIw
a5 wrfo ®@Yo THo #Y awr Rar &
W Wy va% afe sar g g
chagrasre aargdr § 7t wear wgar
¥feT ag fadas oa% faars faegw
agt 8§, wrfo §le qo Zrza & famrs
fasgwr adi & | sgay @3 wafs &
faar & qw waw § 1 aga & wido &lo
T@o WHgT WY fafmrfawrar & o wr
WA ead N wgy ¥ v IIN
w¥ gfa A wrfe @o gwo
AR qrd w1 ard Oy § ag At
Nfaeze w aweig WG, T e
agt 1 38 7F Q-0 wrko Ho qHo
W AEor ¥ ¥ gmearg e@w
qrgd §, avay faaeit & smaT STEY
§ aelt ¥ oy amT WY § Wi
¥ I a@ A Wl ¥ §
o wrw AW A srfofler ared aWIC
§ 1 sqARA o whwde gl § saw
wie 8 faduw § ol wd § ? wfew
ot wrfe Wio gwe vgfemt ¥ w
o ar geldt ¥arl ¥ wd aqg §
&t witft Fere @ 1Y § dew
wiign & &% §f gw wfo o uae
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¥ wd #Y fearae w¢ fagr ol fear-
T 83 & 7z 3% fadrifwr wd
EHagm d o qw Ra & Forelt qvg
a6y o @y ¥ sAr wga 99
fadrgrfasrd &t qurfr @Y G & O
I ME AT 4 A7 § AT §Y W
&7 waT § &Y gaer N gw faRaw ¥
grg sre v wifgr 1 fadaifase
qaat gaey DI Wigr | g AW &
wfafer glewd @ DN =ifge i
wfafee sgOAd Ot QA wfgg wifs
gq 2w ¥ garaag wqrfyq FAT AEX
& 1T Jar wfagrdr 9g qIeIT w1 0F
qEA A0 AT 1 ¥F gaew § o Wl
garanf faw ¥ gy gefafaed fex
ezgaior v wfger gq T KW
faar & O gn wTw T3IQ, T TEATH
F gu & g4 fada% w1 gada waw

g
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Iqreaw WA, ag afqwra § gwarady
are e firay av<gr &1 & afqam
o1 51§ 97 AT A wmar §
afsr afgs & quiga w@r AT
usg #t wafa wy gfeaas agl @
afar & gay Wiawa & fiwadr o
gata fear §, XA sere O gurd
qfiaqadiaar sFz 7 Gar &)

a7 wfqmA qqr, @ dfawta &
fawiaral & nefo @o uae & fag g9
faRrarfamre W @z # 1970 § s
I8 ARICT FIX FY qiw & af, qa ff
awIT FT R ¥ gaw fadw feq
wgr 1 wra &Y fadaw arar wqr §,
¥4 Y 5@ ara o7 afuwre 2ar § fe
ag W ww Wifo  dle G@e
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e avar 31 s oo wlew Wy
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SHRI P. VENKATASUBBAIAH
(Nandyal) : I whole-heartedly support this
measure with respect to Parliament being
empowered in regard to the privileges and
rights of ICS officers. Some friends have
expressed an apprehension with 1egard to
the conditions in respect of the Supreme
Court judges, the Chief Justice and the
Comptroller and Auditor General. I would
fike to inform my hon. friends that this is
a different matter altogether.

ICS was considered to be a steel frame,
and after attainment of independence, as
our friends have pointed out, certain opi-
nions were expressed that the ICS officers
should continue to hold the same privi-
leges and rights which they were enjoying
under the alien rule. I would like to
point out in this connection that the ser-
vice which were considered to be the steel
frame were mouldcd and recruited in
different conditions, and those conditions
donot prevail after indepedence.

With regard to the history of transfer
of power, the man who played a very
crucial role, Mr. V. P. Menon, is not an
ICS officer, but he has acquired knowle-
dge and has helped with regard to the
smooth transfer of power.

SHRI R. BALAKRISHNA PILLAI
(Mavelikara) : Even without ICS, Malaya-
lees can do it.

SHRI P. VENKATASUBBAIAH :
What is in this measure 1s that it is again
reiterating the supremacy of Parliament in
matters of regulating the privileges and
rights of any individual.

SHRI PILOO MODY (Godhra) :
Parliament has no supremacy. The
supremacy is at No. 1, Safdarjang Road.

SHRI P. VENKATASUBBAIAH :
When people say that this is of no conse-
quence because the people who are affected
are very few, I am not prepared to accept
that argument. This is a step in the
direction of streamlining the administration
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and also to abolish the artificial barriers
that had been built up between one class
of officers and another class of officers.
That is the fundamental point with regard
to this amendment of the Constitution.

In this coanection [ would also empha-
size that, with regard to the recruitment
of IAS officers and also their privileges
and their functioning in the matter of
performing certain duties in accordance
with the principles and policies la:d down,
the hon. Minister may please have a
thorough look nto the matter to see why
only from a particular class of people the
majority of even IAS officers are gotting
recruited.... (Iaterruption)

MR. DEPUTY-SPEAKER : That is a
much bigger question.

SHRI PILOO MODY : They are men
of property.

BHRI P. VANKATASUBBAIAH :
1 would urge on the hon. Minister to see
that there is a thorough overhaul in the
administrative sct-up and also te see that
they work for the betterment of the
people.

With these words, I support the Bill,

SHRI PILOO MODY : 1 was
listening just now to my friend, Mr,
Veakatasubbaiah, and.I thought that he
would have very revolutionary, dynamic
and progressive things to say. But, un-
fortunately, I cannot find a single thing
which would jusufy the bringing forward
of this Bill which 1eally is an exercise in
futillity, 1 think, for the propaganda
purposes of Congress, this Bill may have
some value, but as far as any material
difference to the IC3-—and, as a matter
of fact, to the bureaucratic service—is
concerned, we find that this Bull really
contributes mothing. It does not change
the mode of thinking, the mode of behavi-
our, the mode of practice of the admini-
strative services of this country., I am
wondering really what excuse the Law
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Minister 18 gomng to bring forward for
wasting the time of the House and also
altering the Constitution of this country Is
1t ust to prove to the people that we have
now become 3o progressive that we can do
away with the ICS and cut them down to
size, because it 18 precisely the ICS services
which they have used in every conceiva-
ble way to bring forward not only their
own tdeas but also their own political
party ?

So, Sir,Itake a very serious view of
the Government bringing forward Bills
hke this which are meaningless, qualita
tively and quantitatively meaningless
Nothing 18 going to happen as a result
of this. There 18 going to be not the
shightest difference between the practice
that existed before the Bill and the
practice that will exist after this Bill,
and wasting the time of the House 1n
this fashion and, at the same time, hood
winking the people of this country, I think,
to say the least, 13 condemnable

SHRI SAMAR GUHA (Conta)) My
friend, Mr. Pilloo Mody, has charactenised
this Bill as an exercise 1n futihity Cer
tainly, I should say that to those who
look at the whole thing from the patri-
otic point of view, it 1s to remove an
mmpenialist stigma that continued for the
last 25 wyears on the statute hook The
credit goes to Mr Madhu Limaye who
highlighted this imperialist and, I should
say, mvidious distinction between the
toyahst clags of ICS officers and the
1A 8. officers

If our Independence was not born out
of a Briuush Act m the House of Commons
and 1if India’s independence was seized as
visualised by the great revolutionary,
Netaji Subhas Bose, I should say, perhaps
nobody would have dared at the time of
the Constitution-making that they should
support this heaven-born service of the
royalist concept, a privileged class and a
specmlly privileged class whose whole
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function was to create an atmosphere
of awe, wonder, horror and terror in the
minds of the Indian people for the
British Crown

At the time of Partition, there were only
1300 ICS officers and just after the Parti~
tion, 451 opted for India and at the mo-
ment there are only 97 ICS officers . .
(Interruptions) This 1s the figure thatl
collected from the Go..inment statistics
This includes those working 1n the public
sector undertakings also By 1979 they
will completely vanish and there will not
remain even a single one of them

1 want to draw the attention of Mr.
Nahata who has made a somewhat wrong

statement Here 18 a reply given by Mr
Chavanon 19371 The Hiome Minister
says

“The total capitl value of annuity
transferred to the UK Government
with effect from 14 55 was 88 806 20
pounds equivalent to Rs 118 crores

This 1s from the High Commission
sterling balances that were transfurred
And one of the privileges that was ene
Joyed by these ICS officers was that they
could draw their annuity in pounds

13 55 hrs

[Mr SPEALLR 1 the Chair ]

After 1957 1t was changed The amount
was betweer £ 350 and £ 900  depend-
ing upon the period of service they put
up Sull they were enjoying these things.
They could get this annuity pound if they
wanted. There are twelve distinctions
between the ICS and JAS officers

The ICS junior scale 15 Rs 450—~1350
whereas for IAS 1t 13 Rs 400 to 1,000,
Sentor ICS scale 1s Rs 1000 to Rs.
2250 and for a sentor 1AS it is Rs. 900 to
1800 Superior Service ICS officers get Rs.
4000 whereas 1n the case of Superior Secvice
IAS the amount 1s Rs, 3500 The Joint
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Secretary fr\om the ICS gets Rs. 3000
whereas if it is from I1AS he gets Rs. 2500
only. Not only so. For Jeave benefits also,
the ICS are getiing more than the IAS
officers. An ICS man cannot be retired
by the State Government. This position
is still continuing. No penalty measure
can be taken against any ICS officer,
Foran IAS officer you cando it, If you
compel them and they resign they have
to be given an annuity of over Rs. 13,
333 whereas if the TAS officer does so,
his amount will be Rs. 8,000 pet annum.
As [said in the beginning, this vested
interest should be removed from our
constitution. I do not know why there
should be this indivious distinction even
now. Why should such invidious
distinction be allowed to continue even
after 25 years of our independznce ?
They, the ICS men, were not really in-
dianised, they were not put at par with
other Indian Administrative Officers.

As soon as this Bill is passed, I hope,
some provision will be made to sec that
no longer any 1CS officer is eatitled to
use any of these privileges and the
ICS certificate. A separate service as
ICS was a concept brought about by the
British imperiahists to maintain and in-
increase their domination over the people
of India  This impenalist stigma must
go and go finally. Thank you.

st faaarg g (%793) © S9-
sqer oY, ¥4 313 dfawm gaEA

fadas 1 & wadga war g Afwa
wWE ay ¥ & g g Avgar
g @ oy ag aw aga §
ATy 7 gy fedl Qi w1 algar
agl argd, Fwr fogd 25 am §
g% U 9UqU "Wy &1 @
faawY 1€ wrawasar adl 6 1 gud
graew ¥ 9ga g9 wF 997 § ) g9 TE
a1Ed fr gard wfEdy § ggdt wen-
wHa R G g ) e g e
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wr wife Yo q¥e wifmax §!, y@w
W F WHeT §, g gveqy #
% &) 1| ¥fer gaed afaw W wd
¥ fa¥ gn w1€ worg § o g TEwT
wrgd 1w wrfo "o qwo wifmaT
fay gz fawm 8 f5 ag awerg
fausr gz & & gwar §, fecafaw &
aix § o fadeh g A Y wwar §
#1k R aga-dt oad e & oY
gfag woge § U Pamod o Y
gard afads & wig'e ¥ sow ¥ Q¥
gar & zeudt ff 1 wife Yo gHo
grficgr o Arfo Wo wRo wifwax
¥ qUAT KT W HW@ § AW
fag gz fessa oY | zafdd g oY
g gigT fadgw @rg §, Sy www
7Ar § WX g EHHT ST W §)

14 hrs.

Fqr ot o qrodedy o vy WA
fF ag ga¥ fay o MO §1 qe
FW & &) a%ar § oUW awAw  ag
atg 7 aré @ 1 g A § sy
2 fv zw doe w7 o safew g wE
ut 1€ w1 &t A% wfezg a1 Afew
uq @y, 3% falrefasc @ gy
2, & tar guwar § fs aYee & wgame
st fadfawc g avd §, AWV @
awd §, ¥fET wrfe o ggo Y
fadrarfa®re §, ¥ 99 96 9T wMAA
W, ag a1 AQ qw A A W o
uréo o ggo w1 safky W% wfew
ar wfezy 7%, a1 Iak gal fadrer-
favre @1 o arg w1 v Wy oY
g% ga fadmfasre g, oy sfaw afl
i safad g e Y e )
£ g7y Wk § g § fadgw ww'm
fir ag tu qreo) §) @ )
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[fr forgerre farg)

oY wfqwre WY @RTg ® I
fafaz & wwee f&¥ &, s7er & qmdw
@ g

W & g & @ fadas 1
audT Far g |

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PLR
SONNEL (SHRI RAM NIWAS
MIRDHA) I have heard the speeches
made by hon Members on various aspect
of this Bill, and some of the observations,
1t seems were not well founded, and a
proper reading of the Bill would probably
have dispelled their misconceptions

This Bill has been brought forward to
remove a constitutional impediment that
lay before Parliament in changing the ser-
vice condittons of persons belonging to the
Secretary of State service as we can
broadly call them

It is true that the removal of article
314 by 1tself would not remove the special
service conditions that govern this class of
officers, but a follow up Jegislation will
have to come so that the special conditions
that govern their services at present could
be modified and brought more m conso-
nance with the service conditions as gene-
rally obtain in our country

It 1s not correct to say that
this 1s merely a show-piece legislation,
because Government do intend to bring
forward another legislation as a foliow-up
to this which would spell out clearly in
what way we want to change the condi-
tions of service and bring them in line
with those of otlier officers

There has been one misunderstanding
regarding the socalled exemption
Actually, there is no exemption, and what
has been quoted in the proviso has not
been well taken. Actually, all ICS officers
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who have retired and covered by this. Al
ICS officers who hold these constitutional
offices are also covered by this. All ICS
officers who have retired and who have
held these positions are also covered by
this A spectal mention had to be made
because 1f one holds these constitutional
positions, one's conditions of service
cantot be varied to one's disadvantage
But here, power is being taken to vary
those condittons, in case these pensions or
salaries or other conditions of service arise
out of the person being an ICS officer. It
means that we are gorng much beyond in
regard to these officers We are going to
exempt them from somcthing to which
they would normally have been entitled to,
if this Bill were not there, that 1s from the
protection to the constitutional positions
which have been mentioned here, namely
the Auditor-General of India, the judges.
the Chief Election Commissioner etc

whose conditions cannot be varied to
their disadvantage under the Consti-
tution as 1t stands But if these conditions
of service are there by virtue of his being
an ICS person whether serving or retired,
his conditions can be vanied 1n spite of the
fact that he has holding a constitutional
position S0, this fear 1s not at atl well

founded, and we have not left out any
person who belongs to these services

Another special feature 1s that we have
provided an express provision in the
Consutution, by virtue of article 312A
which we now want to be incorporated 1n
the Constitution, to exclude from the
purview and jurisdiction of the Supreme
Court and other courts disputes arising out
of any provision of a covenant of these
officers We do not want that a court
should sit 1in judgment when we make
changes 1n their service conditions or
changes in the covenant, That care has
also been taken that the courts’ jurisdic-
tion should not interfere i our efforts to
change these service conditions These
are some of the main features and I have
tried to dispel some of the doubts that
hon Members held,
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As regards the number of officers who
are affected various figures bave been
given, and I might see the record straight.
On 27th May, 1972, there are in service 81
members of the Indian Administrative
Service who, before becoming such mem-
bers, were members of the Indian Civil
Service, (including seven officers permanene
tly seconded to the Indian Foreign Ser-
vice); 26 members of the Indian Police
Service who, belore becoming such mem-
bers, were members of the Indian Police;
and four judges of the high courts who
were formerly members of the ICS. Thus,
on 27-5¢1972, there are in service a total of
111 officers to whom articie 314 applies.

The last officer would retire in 1979,

Reference was made by some Members
to Shri Madhu Limaye's Bill. It 1s true
this matter has come before this House on
a number of occasions. A Private
Member's Bill was introduced in 1965 by
Shri Viswanath Pande and Shri Sinhasan
Singh, but was withdrawn. Shri Madhu
Limaye iniroduced his B:ll 1n 1967, which
fell through for want to adequate majority.
He introduced another Bill in 1970 which
lapsed with the dissoluiion of the fourth
Lok Sabha ip 1970. There is even now a
Bul by Shr Chintamani Panigrahi on the
subject. which 1s pending as & non official
Bill. So, many hon. Members of fihs
House have taken an ioterest in this
matter, and 1t is in diference to the wishes
of the House and the opimion expressed
here and outside that the Government has
brought forward this constitutiona) amend-
ment whish, as 1 said, will be followed up
by another lcgisiation spelling out m
concrete terms changes that are to be
made 1n regard 10 these officers.

1 request the House te adopt this Biik.

MR. SPEAKER: Before 1 put the
motion to the vote of the House, thy
being a Constitution (Amendment) Bill,
voting has to be done by division. Let the
lobbies be cleared.

The Lobbies have been cleared.

JYAISTHA 8, 1894 (54K4)
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The question is :

*“That the Bili further to amend
the Constitution of India, be taken
into consideration.”

The Lok Sabha divided.

Division No. 9] {14.12 bes.

AYES

Achal Singh, Shri
Afzalpurkar, Shri Dharamrao
Agarwal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmad, Shri F. A,

Ambesh, Shri

Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Babunath Singh, Shr
Bahuguna, Shri H. N.

Bajpai, Shn Vidya Dhar
Balakrishniah, Shn T.
Banerji, Shrimati Mukul
Barua, Shri Bedabrata
Basappa, Shri K.

Basumatan:, Shri D.

Bhaget, Shri B. R.

Bhagat, Sbri H. K. L.
Bhagirath Bhanwar, Shn
Bhandare, Shri R. D.
Bhargavi Thankappan, Shrimat
Bhatia, Shri Raghunandan Lal
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P.
Bhattacharyya, Shri Chapaianedu
Bharua, Shri B, 8.
Bhuvarahan, Shri G.

Bisht, Shr: Narendra Singh
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Bosu, Shri Jyotirmoy

Brahman, Shri Rattanlal
Brahmanandji, Shr1 Swami
Bry Ray Singh-Kotah, 8hn
Chakleshwar Siagh, Shr
Chanda, Shrimati Jyotsna
Chandra Gowda, Shri D B
Chandrappan, Shrn C K
Chatterjee, Shri Somnath
Chaturvedi, Shri Roshan Lal
Chaudhari, Shrt Amarsinh

Chaudhary, Shri Nitiraj Singh

Chavan, Shr1 D. R
Chavan, 8hr1 Yeshwantrao
Chawla, Shri Amar Nath
Chellachems, Shr1 A M
Chhotey Lal, Shn:
Chittababu, Shn C

Choudhury, Shr1 Momul Haque,

Dags, Shri M. C

Dalip Singh, Shnt
Darbara Singh, Shn
Das, Shnn Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shrn B K
Deb, Shri Dasaratha
Deo, Shri S N Singh
Dhamankar, Shri
Dharia, Shri Mohan
Dhusja, Shr1 Anant Prasad
Dinesh Singh, Shn
Doda, Shri Hiralal
Dube, ShrtJ P

Dutta, Shri Biren
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Gandhi, Shrimati Iadira
Ganesh, Shn K R
Ganga Devi, Shrimat:
Gangadeb, Shes P
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Gautam, 8hr1 C. D

Gogol, Shri Tarun
Gokhale, Shri H R
Gamango, Shr1 Gindhar
Gopal, Shri K

Goswami, Shrimati Bibha Ghosh
Goviad Das, Dr

Gowda, Shr1 Pampan
Gowder, ShnJ M

Guha, Shri Samar

Gupta, Shr1 Indrajt
Haldar, Shrn Madhuryya
Haidar, Shr1 Krinshna Chandra
Hansda, Shr1 Subodh

Hart Kishore Singh, Shri
Ishaque, Shn A K M
Jagyiwan Rem, Shri
Jamilurrahman Shri Md
Janardhanan, Shr: C
Jevalakshmi, Shrimati V
Jha, Shri Chiranjib

Joseph, Shn M M

Joshi, Shrimat: Subhadra
Kadam, ShnJ G
Kadannappalli, Shr1 Ramachandran
Kader, ShnS A
Kahandole, Shr1 Z. M,
Kakodkar, Shr1 Purshottam
Kakoti, Shri Robin
Kamakshaiwh, Shri D.
Kamala Prasad, Shri
Kamble, Shri T D

Kapur, Shri Sat Pal

Karan Singh, Dr

Kaul, 8hrimat: Sheila
Kavde, Shri B R

Kedar Nath Singh, Shri
Khadilkar, Shn R. K,
Kinder Lal, Shri

Kotoki, Shri Liladhar
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Kutkarnt, Shr: Raja

Kureel, Shn B. N,
Lakkappa, Shri K
Lakshminarayanan, Shri M R
Lambodar Baliyar, Shri
Lutfal Haque, Shn

Mahajan, Shri Vikram
Mahajan, Shri Y S.

Mahara; Singh, Shri
Mahishi, Dr Sarojtmi

Majh1 Shrt Gajadhar

Magjhi, Shr1 Kumar
Malaviya, Shn K D
Malhotra, Shri Inder J
Mallanna, Shri K

Mandal, Shr: Jagdish Narain,
Marandi, Shri Iswar
Mehta, Dr, Mahipatray
Mehta, Shri P M

Mirdha, Shri Nathu Ram
Mishra, Shr1 Bibhuti

Mishra, Shri G. S

Mishra, Shrt Jagannath
Mishra, Shrt L N

Misra, Shii S N

Modak, 8hri Bijoy

Modi, Shr1 Shrikishan
Mohammad Tahir, Shn
Mohammad Yusuf, Shr
Mohapatra, Shri Shyam Sunder
Mohsm, Shn F. H
Muhammad Khuda Buksh, Shri
Mukherjee, Shri Saroj
Murthy, Shr1 B S

Nahata, Shnn Amit

Nair, Shn N Sreekantan
Nimbalkar, Shn

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Pamuli, Shri Paripoornsnand
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Panda, $hn D K,

Pandey, Shri Krishna Chandra
Pandey, Shr1 Narsingh Narain
Pandey, ShriR §.

Pandey, Shr1 Tarkeshwar
Pandit, ShnS T

Panigrahi, Shr1 Chintaman
Pant, Shi K C

Paokai Haokip, Shri

Parashar, Prof Naramn Chand
Parikh, Shri Rasiklal

Partap Singh, Shri

Paswan, Shri1 Ram Bhagat
Patcl, Shrn Ramubhai

Patil, Shr1 Anantrao

Patil, Shr1 E V Vikhe

Paul, Shr1 S B

Pillai, Shri R Balakrishna
Purty, Shn M 5

Qureshi, Shrs Mohd Shafi
Radhakrishnan, Shrt &

Raghu Ramaiah Shri K
Ra) Bahadur, Sha

RKRaju, Shrr M T

Ram Dhan, Shri

Ram Prakash, Shn

Ram Sewak, Ch

Ram Surat Prasid, Shn

Ram Swarup, Shri

Rana, ShriM B

Rao, Shrimat1 B Radhabai A
Rao, Shr1 Jagannath

Rao, Dr K. L

Rao, Shri M S Sanjeew
Rao, Shri Nageswara

Rao, Shr1 P Ankineedu Parasada
Rao, Shn Pattabhj Rama
Rao, Dr. V K R. Vardaraja
Rathia, Shri Umed Singh,
Raut, Shri Bhola
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Ravi, Shr1 Vayalar

Reddy, Shri B. N

Reddy, Shr: P Narasimha
Reddy, Shn P, V

Keddy, Shry Y Eswara
Richhariya, Dr Govind Das.
Rohatg:, Shnmat Sushila
Roy, Shrl Bishwanath
Rudra Pratap Stngh, Shes
Sadhu Ram, Shr

Saha, Shri Ayt Kumar
Saha, Shr1 Gadadhar

Sait, Shri Ebralum Sulaiman
Samanta, Shri 5. C.
Sambhals, Shry Ishaq

Sankata Prasad, Dr
Sant Bux Singh, Shn

Sarkar, Shr1 Shakti Kumar
Sathe, Shn1 Vasant
Savitr: Shyam, Shrimats
Sayeed, Shry P. M,
Sen, Dr Ranen
Sethi, Shri Arwun
Sezhiyan, Shri
Shafquatl Jung, Shn
Shahnawaz Khan, Shrs
Shaslani, Shry Chandra
Shambhu Nath, Shr
Shankar Dayal Singh, Shry
Shankaranand, Shr1 B
Sharma, Dr H P.
Sharma, Shr1 Madhoram
Sharma, Shri Nawal Kishore
Sharma, Shn R N,
Sharma, Dr Shankar Dayal
Shash: Bhushan, Sbri
Shastri, Shr Ramavatar
Shastri, Sar1 Sheopujan
Sher Singh, Shrt
Shetty, Shri K K
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Shinde, Shri Annasaheb P,

Shiva Chandrka, Shr
Shivappa, Shri N
Shivanath Singh, Shri
Shukla, Shri Vidya Charan
Siddayya, Shr1 S, M.
Shiddheshwar Prasad, Shry
Smgh, ShnV N P

Sinha, Shr1 Dharam Bir
Sinha, Shn: R. K.

Sohan Lal, Shri T.

Sokhi, Shr1 Swaran Singh
Sonar.Dr. A G

Stephen, Shri C M
Subramaniam, Shri C
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shn

Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shr: R. V
Swamy, Shri Sidrameshwar
Swaran Singh, Shn
Swatantra, Shri Teja Singh
Swell, Shn G G.

Tiwari, Shti R G,
Tiwary, Shri K N

Tula Ram, Shri

Tulsiram, Shn V.

Uikey, Shri M. G.
Ulaganamby, Shri R P.
Uneikrishean Shn K P.
Vekaria, Shri
Venkatasubbaish, Shri P,
Verma, Shn Balgovind
Verma, Shr1 Sukhdeo Prasad
Vijay Pal Singh, Shri
Vikal, Shri Ram Chandsa
Vishwanathan, Skei G.
Yadav, Shri Chandrajit
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Yadav, Shri Karan Sipgh
Yadav, Shri1 R. P,
Zolfigar Ah Khan, Shn

NOQES
Mody, Shri Piloo
Shakya, Shr: Maha Deepak Singh

MR SPEAKER : The result® of the
division 1s  Ayes 274, Noes 2

The motion sycarrsed by 8 majerty of
the total membership of the House and by
a majority of not less then two-thirds of
the members present and voting.

The motion was adopted

Clause 2—(lnsertion of new Article
312 A.)

MR SPEAKER We ke up Clause
2 now

SHRI RAM NIWAS MIRDHA  There

1s an amendment, No 2. | beg to move
Page 1, loe 16,~—
Jor “(lhirty-first  Awmendment)”’

substituse —
*(Twenty-eighith Amendment)'’ (2)

MR SPEAKER The amendment s
to be carried by simple majonty. Later
on | shall put the claute-as amended-and
then we shall have to go phrough the
same procedure,

1he question 18

Page 1, lLne 16,—
Jor “(Thurtyrtust Amensdmant)’
Substitute—

*(Twenty-eighth Amendment)” (2)
The mogon was adopted
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SHRI RAM NIWAS MIRDHA :
1 beg to move

Page 2, line 7—

for *(Thirty-first Amendment)”

substitute—

*(Twenty eighth Amendment)” (3).

MR. SPEAKER : The question is

Page 2, line 7,—

for “(Thirty-first Amendment)”

substitute—

( Fwenty-sighth Amendment)’’ (3)

The motion was adopted
MR. SPEAKER . The question 1s:
*“That clause 2,
stand part of the Bill

The Lok Sabha divided

as amended,

Division No 10)

AYED
Achal Singh, Shry
Atzaipurkar, Shrt Dharmerao

[14 20 brs

Agrawal, Shr1 Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shn k. A
Alagesan, Shn O. V
Ambesh, Shri

Ankineedu Shri Magant
Ansari, Shrt Ziaur Rahman
Appalanaidu, bhy

Ausun, Dr. Henry
Awdhesh Chandra Singh, $Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bahuguna, Shn H N.
Bajpai, Shr; Vidya Dbar
Balakrishomh, Shni 1.
Banert, Shrimati Mukul
Barua, Shir Bedubrata

*The following Members also recorded their votes

AYES. Sarvshri 5 Mohan Kumgramangalam, G Y, Kruhsan, P. Antony Raddi,
Yamuna Prasad Mandsl, Shankar Deo and Appalanaidu,

NOES ShnH M Patel,
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Basappa, Shn K.,

Basumatari, Shri D.

Bhagat SkriB. R

Bhagat, Shn H K L
Bhagirath Bhanwar, Shri
Bhandare, ShriR D
Bhargavi Thankappan, “hrimats
Bhatia, Shr: Raghunandan Lal
Bhattacharyya, Shri Dinen
Bhattacharyya, Shrt Jagadish
Bhattacharyya, Shri S. P
Bhattacharyyia, Shni Chapalendu
Bhaura, 8rn B S
Bhuvarahan, Shri G

Bisht, Shry Narendra Smgh
Bosu, Shn Jyotirmoy
Brahman, Shri Ratianlal
Brahmanandy, Shri Swam
Brij Raj Singh-kotah, Shr:
Chakieshwar Singh, 8hn
Chanda, Shrimati Jyotsna
Chandra Gowda, 8hr1 D B.
Chandrappan, Shr; C, K.
Chatteryee, Shr1 Somnath
Chaturyedi, Sbr: Rohan Lal
Chaudhari, Shri Amarsinh
Chaudhary, Shn Nitiray Smgh
Chavan, Shri D R.

Chavan, Shri Yeshwanirao
Chawla, Shr1 Amar Nath
Chellachems, Shri A. M.
Chhotey Lal, Shri

Chittibabu, Shrs C.
Choudtiury, Shri Moinul Haque
Daga, Shri M. C

Dalip Singh, Shri

Darbara Singh, Shn

Das, Shri Dharnidhar
Dasappa, Shn Tulsidas
Daschowdhury, Shri B K.
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Deb, Shri Dasaratha
Deo, Shri S. N. Singh
Dhamankar, Shrs
Dharia, Shnn Mohan
Dhusia, Shr1 Anant Prasad
Dinesh Bingh, Shn
Dixit, Shrt G, C.
Doda, Shri Hiralal
Dube, Shn1 J. P.
Dutta, Shri Biren
Dwivedi, Shri Nageshwar
Engty, Shri Biren
Gandhi, Shrimati Indira
Ganesh, Shri K. R
Ganga Devi. Shrimati
Gangadeb, Shn P.
Gautam, Shn C,D,
Gogoi, Shri Tarun
Gohain, Shr1 C C,
Gokhale, Shr1 H. R.
Gopal, Shri K
Goswami, Shrimat: Bibha Ghosh
Govind Das, Dr.
Gowder, Shr1 J. M
Guha, Shry Samar
Gupta, Shr1 Indrajit
Haldar, 8hri Madhuryya
Halder, Shr Krishoa Chandra
Hansda, Shr1 Subodh
Harn Kuhore Singh, Shri
Ishague. Shn A, K. M,
Jagyiwan Ram Shn
Jamilurrahman, Shry Md.
Janardbanan, Shrs C,
Jeyalakshmi, Shrumati V.
Jha, Shri Chiranjib
Joshi, Shrimati Subhadra
Kadam, Shri J. G,
Kadannappall, Shri Ramachandran
Kader, Shri S. A
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Kshandole, Shr1 Z M,
Kakodkar, Shri Purushottam

Kakoti, Shr1 Robin
Kamakshasah, Shri D
Kamala Kumari, Kuman
Kamala Prasad, Shri
Kamble, Shn T D.

Kapur, Shn Sat Pal

Karan Singh, Dr,

Kaul, Shrimati Sheila
Kavde, Shr1 B. R

Kedar Nath Singh, Shri
Khadilkar, Shr1 R. K
Kinder Lal, Shri

K otoki, Shri Liladhar
Krishnan, ShriG Y
Kulkarni, Shri Raja
Kumaramangalam, Sht1 S Mohan
Kureel, Shri B N

Lakkappa, Shn K
Lakshmikanthamma, Shrimat1 T
Lakshmmarayanan, Shi M R.
Lambodar Baliyar, Shrt
Lutfal Haque, Shrt

Mabhajan, Shr1 Vikram
Mahajen, Shn Y S

Mahara} Singh, Shry
Mahishi, Dr Sarojint

Majhi, Shri Gajadhar

Majhi, Shri Kumar
Malaviya, Shi K D
Malhotra, Shr1 Inder J
Mallanna, Shri K.

Mandal, Shr1 Jagdish Narain
Mandal, Shr: Yamuna Prasad
Marandi, Shri Iswar

Mehta, Dr. Mahipatray
Mirdha, Shr1 Nathu Ram
Mishra, Shr: Bibhyts

Mishra, Shri G. 8.
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Muishra, Shri Jagannath

Mishra, Shn L N

Misra, Shn S N.

Modak, Shr Bijoy

Modt, Shnt Shrikishan
Mohammad Tahir, Shn
Mohammad Yusuf, Shn
Mohapatra, Shr1 Shyam Sunder
Mohsin, Shn F H.
Muhammad Khuda Buksh, Shrs
Mukherjee, Shri Saro)
Murthy, Shu B S

Nahata, Shn Amrit

Nair, Shri N Sreckantan
Negi, Shr1 Pratap Singh
Nimbalkar, Shr

©Oraon, Shr1 Tuna

Pahadia, Shn Jagannath
Painuli, Shri Paripoornanand
Pandey, Shr1 Krishna Chandra
Pandey, Shr1 Narsingh Narain
Pandey, Shri R. §

Pandey, Shrt Tarkeshwar
Pandit, Shrs S, T.

Panigrahi, Shri Chintamans
Pant shnn K C

Paoka1 Haokip, Shri
Parashar, Prof Narain Ctand
Parikh, Shr1 Rasiklal

Partap Singh, Shn

Paswan, Shri Ram Bhagat
Patel, 8hri Ramubhai

Patl, Sher Anantrao

Patl, Shit BV Vikhe

Patil, Shr1 8 B,

Pilim, Shri R. Balakrishna
Pradhan, Shry Dhan Shah
Purty, Shti M. S

Qureshy, Shrt Molud. Sholi
Radhakrishnan, Shri S
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Raghu Ramaiah, Sk,
Raj Bahadur, Shri
Raju, Shri M. T,
Ram Dhan, Shri
Ram Prakash, Shri
Ram Sewak, Ch.
Ram Surat huud.%hri
Ram Swarup, Shri
Rana, ShirM.'B.
Rao, Shrimati B. Radhiabaj ‘A.
Rao, Shri-Jagsannath
Rao, Dr. K. L.
Rao, Shii M. S. Sanjeevi
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Punﬁa

Rao, Shri Pattabhi Rama
Rao, Dt. V. K. R. Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Reddy, Shri P. Antony
Reddy, Shri BN,

Reddy, Shii M. Rim Gopal
Reddy, Shri P. Narasimha
Reddy, Shri Y.-Eswara
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushils
Roy, Shri Bishwanath
Rundra Parap Singh, Shri
Sudhu Ram, Shri

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar

Saini, Shri Mulki Ra)
Samanta, Shsi S, C.
Sambhali, Shri 1shag
Sankata Prasad, Dr.

sant Bux Singh,"Stri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Savitri Shyam,:SHrimati
Sayeed, Shri P. M.

Sen, Dr. Ranen

Sethi, Shri Arjun
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Sczhiyan, Shri ’
Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Sankar Dayal Sirigh, Stiri
Sankar Dev, Shri
Shankaranand, Shri B.
Sharma, Dr. H. P.

Sharma, Shri Madhoram
Sharma, 8hri Nawal . Kishore
Sharma, Shri R. N,
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Sher Singh, Shri

Shetty, Shri K. K.

Shinde, Shri Annasaheb P.
Shiva Chandika, Shri
Shivanath Singh, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri V. N. P,

Sinha, Shri Dharam Bir
Sinha, Shri R. R,

Sohan Lal, Shri T,

Sokhi, Shri Swaran Singh
Sonar, Dr. A. G,

Stephen, Shri C. M.
Subramaniam, Shri C.
Subravetu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Suryanaraysaa, 8hri K.
Swaminathan. Shri R.V.
Swamy, Shel Sidrameshwar
Swaran Singh, Shri
Swatantra, Shri Teja Singh
Swell, Shri G.'G.

Tayyab Hussain Kbar;"Shri
Tiwari, Shri R, G.
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Tiwary, Sbri K. N.

Tuls Ram, Shri
Tulsiram, Shri V.

Uikey, Shri M. G.
Ulaganambi, Shri R. P.
Unnikrishman, Shri K. P.
Vekaria, Shri
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, 8hri Sukhdeo Prasad
Vijay Pal Singh, Shri
Vikal, Sbri Ram Chandra
Vishwanathan, Shri G.
Yadav, Shri Chandrajit
Yadav, Shr1 Karan Singh

Yadav, Shri R. P,

Zulfiquar Alt Khan, Shn
NOES

*Joseph, Shri M M.

Lalyi Bhai, Shrt
Nayak, Shri Baksi
Patel, Shri H. M.

MR. SPEAKER. The result** of
the division is : Ayes 283; Noes 4

The motion 1s carried by a majority of
the total membership of the House and by
a majority of not less than two-thirds of
the Members present and voting.

The motion was adopted.

Clause 2. as amended, was udded 10
the Bill.
MR. SPEAKER: As there are no
amendments to clause 3, 1 will put it to
the vote straightway. The question m :

“That clause 3 stand part of the
Bill.”
The Lok Sabha divided
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AYES

Achal Singh, Shn

Agrawal, Shr1 Shrikrishna
Ahirwar, Shr1 Nathu Ram
Ahmed, Shri F. A,

Alagesan, Shri O, V.,
Ambesh, Shr1

Ankineedu, Shri Magant
Ansari, Shri Zisur Rahman
Appalanaidu, Shn

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bahuguna, Shri H N

Bajpai, Shri Vidya Dhar
Balakrishoish, Shri T
Banerj), Shrimati Mukut
Barua, Shri1 Bedabrata
Basappa, Shn K.

Basumatari, Shn D.

Bhagat, Shr1 B. R.

Bhagat, Shr1 H. K. L.
Bhagirath Bhanwar, Shn
Bhandare, Shr1 R. D.
Bhargav: Thankn;pnn. shrimati
Bhatia, Shri Raghunandan Lal
Bhattacharyya, Shr1 Dinen
Bhaitacharyya, Shri Jagadish
Bhattacharyya, Shn S. P.
Bhattachayyia, Shri Chapalendu
Bhaura, Shri B. S,
Bhuvarahan, 8hn G.

Bisht, Shr: Narendra Smgh

*Wrongly voted for NOES.

*The following Members also recorded their votes :

AYES : Sarvshri Psmpan Gowda, Giridhar Gomango, N Shivapps, Ebrahim Sulaiman
Bait, P.M. Mehta and M. M Joseph;

NOES : Shri Piloo Mody.
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Bosu, Shr: Jyotirmoy
Brahman, Shri Rattanlal
Brahmanandjl, Shry Swami
Brij Raj Singh Kotah, Shri
Chakleshwar Singh, Shri
Chanda, Shrimau Jyotsna
Chandra Gowda, ShnnD B
Chandrappan, Shr: C K
Chatterjee, Shri Somnath
Chaturveds, Shry Rohan Lai
Chaudhari, Shri Amarsinh

Chaudhary  Shri Nitray Singh

Chavan, Shri1 Yeshwantrao
Chawla, Shri Amar Nath
Chellachemt, Shri A M
Chhotey 1 al, Shri
Chttibibu Shri ¢

Choudhury, Shri Moinul Haque

Dage, Shn M C

Dalip Singh, Shni
Darbara Singh, Shn

Das, Shn Dharnidhar
Dasappa, Shrt Tuistdas
Daschowdhury, Shii B K
Deb, Shri1 Dasaratha

Deo, Shn S N Singh
Dhamankar, Shn

Dharia, Shrt Mohan
Dinesh Singh, Shri

Duxst, Shri G C

Doda, Shr1 Hiralal

Dube, S J P

Dutia, Shr1 Buen
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Gandhi, Shrimati  Indira
Ganesh ShriK R

Ganga Devi, Shnimat
Gangadeb Shn P
Gautm Sh{iC.D.
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Gogoi, Shri Tarun
Gohain, Bhn C C
Gokhale, Shr1 H R
Gomango Shri Giridhar
Gopal, Shn K
Goswami, Shrimau Bibha Ghosh
Govind Das, Dr
Gowda, Shri Pampan
Gowder, Shnnd M
Guha, Shri1 Samar
Gupta, Shr1 Indrayt
Haldar, Shri Madhuryya
Halder, Shri Krishna Chandra
Hansda Shri Subodh
Hart Kishore Smgh Shn
Ishaque ShrA K M
Jiggiwan Ram, Shri
Jamuurrahn an, Shrn Md
Janardhanan, Shn C
Jeyalakshnu, Shrimati V
Jha, Shri Chiranpib
Joseph, Shri M M,

Joshi, Shrimat: Subhadra
Kadam, ShiuJ G
Kadannappalhi, Shr1 Ramachandran
Kader, dhr1 b, A

Kahandoie ShinZ M
kakodkar, Shrs Purushottam
Kakot, Shr1 Robin
Kamakshaiah, Shn D
Kamala Kuman, Kumarn
hamalia Prasad, Shri
kambie, Sha T D

Kapur, Shn Sat Pa)l

Karan Singh, Dr.

Kaul, Shrimat: Sheila
Kavde, Shn B R

Kedar Nath Singh, Shn
Khaditkasr, Shrr R K.
Kiinder Lal, Shn
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Kotoki, Shri Liladhar

Krishnan, Shri G. Y.

Kulkarni, Shri Raja

Kumaramangalam, Shri 8. Mohan

Kureel, Shri B. N.

Lakkappa, Shri K.

Lakshmikanthamma, Shrimati T.

Lakshminarayanan, Shri M. R.

Lambodar Baliyar, Shr1

Lutfal Haque, Shri

Mahajan, Shr1 Vikram

Mabhajan, Shri Y. S

Meharaj Singh, Shii

Mahishi, Dr. Sarojmi

Majhi, Shri Gajadbar

Majhi, Shry Kumar

Malaviya, Shn K. D.

Malhotra, Shrt Inder J.

Mallanna, Shri K.

Mandal, Shri Jagdish Narain

Mandal, Shri Yamuna Prasad

Marandi, Shri Iswar

Mehta, Dr. Mahipatray

Mehta, Shri P, M.

Mirdha, Shri Nathu Ram

Mishra, Shr1 Bibhuti

Mishra, Shri G. S,

Mishra, Shri Jagannath

Mushra, Shn L. N.

Masra, Shrie 8. N.

Modak, Shri Bijoy

Modi, Shri Shrikishan

Mohammad Tahir, Shn

Mohammad Yusuf, Shri

Mohapatra, Shri Shyam Sunder

Mohsin, Bhri F. H.

Muhammad Khuda Bukst, Shri

Mukherjee, Shri Saroj

Murthy, Shri B. S.

Nahata, SBhri Amrit

JYAISTHA 8, 1894 (S 4KA) Consthwuion 326

(31t Amds.) Bill
Nair, Shri N. Sreckantan
Negi, Shri Pratap Singh
Nimbalkar, 8bri
Oraon, Shri Tuna
Pahadia, Shri Jagannath
Pamnuli, Shri Paripoornanand
Panda, Shri D, K.
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.
Pandey, Shri Tarkeshwar
Pandit, Shnt S. T.
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Paokai Haokip, Shn
Parashar, Prof. Narain Chand
Parikh, Shn Rasiklal
Partap Singh, Shnt
Paswan, Shri Ram Bhagut
Patel, Shri Ramubhai
Patil, Shri1 Anantrao
Patil, Shri E. V. Vikhe
Patil, Shn S. B,
Pillai, Shr: R. Balakrishna
Pradhan, Shri Dhan Shah
Purty, Shri M, S.
Qureshi, Shrt Mphd. Shafi
Radhakrishnan, Shn S.
Raghu Ramaiah, Shri K.
Raj Bahadur, Shri
Ram Dhan, Shr
Ram Prakash, 8hri
Ram Sewak, Ch.
Ram Surat Prasad, Shri
Ram Swarup, Shri
Rana, Shn M. B.
Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath
Rao, Dr, K. L.
Rao, 8hri M. S. Sanjeevi
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Rao, Shri Nageswara

Rao, Shri P. Ankincedu Parasada

"Rao, Shri Pattabhi Rama
Rao, Dr. V. K.R. Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola
Ravi, Shri Vayalar
Reddi, Shri P. Antony
Reddy. Shri B, N,

Reddy, Shri M. Ram Gopal
Reddy, Shri P. Narasimha
Reddy, Shri V. P.

Reddy, Shri Y. Eswara
Richhariya, Dr. Govind Das
Robhatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shn
Saha, Shri Ajit Kumar
Saha, Shr: Gadadhar
Saini, Shri Mulki Raj

Sait, Shri Ebrahim Sulaiman
Samanta, Shri S. C.
Sambhali, Shri Ishaq
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Dr. Ranen-

Sethi, Shri Arjun

Sezhiyan, Shri

Shafquat Jung, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Dr. H. P.

Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore

\
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Sharma. Shri R. N,
Sharma, Dr. Shankar Dayai
Shashi Bhushan, Shei
Shastri, Shri Ramavates
Shastri, Shri Sheopujan
Sher Singh, Shri
Shetty, Shri K. K,

Shinde, Shri Annassheb P.
Shiva Chandika, Shri
Shivappa, Shri N.
Shivanath Singh, Shri
Shukla, Shr1 Vidya Charan
Siddayya, Shri S. M.
Siddheshwar Prasad, Shr
Singh, Shni V. N, P.
Sinha, Shri Dharam Bir
Sinha, Shri R. K,

Sohan Lal, Shri T,

Sokhi, Shri Swaran Siugh
Sonar, Dr. A.G.

Stephen, Shri C. M.
Subramaniam, Shri C,
Subravelu, Shri

Sunder Lal, Shri

Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Swatantra, Shri Teja Singh
Swell, Shri G. G.

Tayyab Hussain Khan, Shri
Tiwari, Sbri R. G.

Tiwary, Shri K. N.

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M. G.
Ulaganambi, Shri R. P.
Unnikrishnan, Shri. K. P,
Vekaria, Shri
Venkatasubbatah, Shri P.
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Verma, $hri Balgovind Division No. 12} [14.24 bra.

Verma, Shri Sukhdeo Prasad AYES

Vijay Pal Singh, Shri Acha! Singh, Shri

Viswanathan, Shri G. Afzaipurkar, Shri Dharamrao

Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P.
Zuifiquar Aii Khan, Shri

NOES

Lalj: Bhaj, Shn

Mody. Shri Piloo
Nayak, Shri Baks
Patel, Shri H. M

MR. SPEAKER : The result® of the
division 15 : Ayes 283; Noes 4.

The motion 1s carried by a majority of
the total membersip of the House and
by a majority of not less than two-thirds of
the members present and voting.

The motion was adopted.
Clause 3 was added 10 the Bill.

Clause 1—(Short title and commencement)

SHRI RAM NIWAS MIRDHA : | beg
{0 move*

Page 1, lines 3 and 4,

for *(Thirty-hirst Amendment)’’—
substituse—
*‘(Twenty-cighth Amendment)”

MR. SPEAKER : The question 1s :
Page 1, lines 3 and 4,

for **(Thirty-first Amendment)”
subssituge—
*“(Twenty-eighth Amendment)'lyf
The motion was adopred.
MR. SPEAKER : The question is :
‘‘That clause 1, as amended, stand part
of the Bill”
The Lok Sabha dsvided :

Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F, A,

Alagesan, Shri O. V.
Ambesh, Shri

Ankmeedu, Shrs Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Austin, Dr. Henry

Awdhesh Chaandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bahuguna, Shri H. N.
Bajpai, Shri Vidya Dhar
Balakrishoiah, Shri T.
Baneryi, Shrimati Mukul
Barua, Shr1 Bedabrata
Basappa, Shri K.

Basumatari, $hri D

Bhagat Shr1 B, R.

Bhagat ShriH K. L.
Bhandare, Shri R. D

Bhargavi Thankappan, Shrimati
Bhatia, Shri Raaht.l'nnndan Lal
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri 8, P.
Bhattacharyyia, Shri Chapaiendu
Bhaura, Shri B. S.
Bhuvarahan, Shri G.

Bisht, Shri Narendra Singh
Bosu, Shri Jyotirmoy
Brahaman, Shri Rattanial
Brahmanandji, Shri Swami
Bri) Raj Singh Kotah, Shri

*The following Members also recarded their votes for AYES :

Sarvshri Shahnawaz Khan,
Ram and Anant Prasad Dhusia.

D. R. Chavan, Dharamrao Afzalpurkar,

Sadhu



331 Consittugion

(31st Amdr.) Bill
Chakieshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chandra Gowda, Shri D. B.
Chandrappan, Shri C, K.
Chatterjee, Shri Somnath
Chaturvedi, Shri Rohan Lal
Chaudhari, Shri Amarsinh

Chaudhary, Shri Nitiraj Singh

Chavan, Shri D R.
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Chellachemi, Shri, A. M.
Chhotey Laf, Shri
Chittibabu, Shri C.

Choudhury, Shri Moinul Haque

Daga, Shri M. C.

Dalip Singh, Shri
Darbara 8ingh, Shri
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B, K.
Deb, Shri Dasaratha
Deo, Shri S. N. Singh
Dhamankar, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri
Dixit, Shri G. C.

Doda, Shri Hiralal
Dube, Shri J. P,

Dutta, Shri Biren
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Gandhi, Shrimati Indira
Ganesh, Shri K, R.
Ganga Devi, Shrimati
Gangadeb, Shri P,
Gautam, Shri C. D,
Gogoi, Shrl Tarun
Gohain, Shri C. C.
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Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.
Goswami, Shrimati Bibha Ghosh
Govind Das, Dr.
Gowda, Shri Pampan
Gowder, ShriJ. M.
Guha, Shri Samar
Gupta, Shri Indrajit
Haldar, Shri Madhuryya
Haider, Shri Krishna Chandra
Hansda, Shri Subodh
Ishaque, Shri A, K. M.
Jagjiwan Ram, Shri
Jamilurrahman, Shri Md.
Janardhanan, Shri C.
Jeyalakshmi, Bhrimati V.
Jha, Shri Chiranjib
Joseph, Shri M, M.
Joshi, Shrimati Subhadra
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri S. A.
Kahandole, Shri Z. M.
Kakodkar, Shri Purughottam
Kakoti, Shri Robin
Kamakshaiah, Shri D
Kamala Kumari, Kumari
Kamala Prasad, Shri
Kamble, Shri T. D.
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kaul, Shrimati Sheila
K avde, Shri B. R.
Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri
Kotoki, Shri Liladbar
Krishnan, Shri G. Y.
Kulkarnl, Shri Rajs
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Kumaramangalam, Bhri §. Mohas Pahadia, Shri Jagannath
Kureel, Shri B. N, Painuli, Shri Paripoornanand
Lekkappa, Shri K. Panda, Shri D, K.

Lakshmikanthamma, Shrimati T.
Lakshminarayanan, Shri M. R,
Lambodar Baliyar, Shri

Lutfal Haque, Shri

Mahsjan, Shri Vikram
Mahajan, Shri Y. S.

Maharaj Singh, Shri

Mabhishi, Dr. Sarojim

Majhi, Shei Gajadhar

Majhi, Shri Kumar

Malaviya, Shri K. D.
Malhotra, Shr1 Inder J.
Mallanna, 8hn K.

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Marandi, Shri lIswar

Mehta, Dr. Mahipatray
Mebta, Shri P. M.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, Shr1 L. N.

Masra, Shri S. N.

Modak, Shri Bijoy

Modi, Shri Shrikishan
Mohammad Tahir, Sbri
Mohammad Yusuf, Shri
Mobapatra, Shri Shyam Sunder
Mohsin, Shri F. H.
Muhammad Khuda Buksh, Shri
Mukherjee, Shri Saroj
Murthy, Shri B. §.

Nahata, Shri Amrit

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Tuna

Pandey, Shri Krishna Chandra
Pandey, Shri R. §.

Pandey, Shri Tarkeshwar
Pandit, Shri S. T,

Panigrabi, Shri Chintamani
Pant, Shri K. C.

Packai Haokip, Shri
Parashar, Prof. Narain Chand
Parikh, Shri Rasiklal

Partap Singh, Shri

Paswan, Shri Ram Bhagat
Patel, Shri Ramubhai

Patil, Shri Anantrao

Patil, Shri E, V. Vikhe

Patil, Shri S. B.

Pillai, Shri R. Balakrishna
Pradhan, Shri Dhan Shah
Qureshs, Shti Mohd. Shafi
Rudhakrishnan, Shn S.
Raghu Ramatah, Shri K.

Raj Bahadur, Shri

Raju, Shri M. T.

Ram Dhan, Shri

Ram Prakash, Shri

Ram Sewak, Ch,

Ram Surat Prasad, Shri

Ram Swatup, Shri

Rana, Shri M. B,

Rao, Shrimati B, Radhabai A,
Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri M., S. Ssnjeevi
Rao. Shri Nageswara

Rao, Shri P, Ankincedu Prasada
Rao, Shri Pattabhi Rama
Rao, Dr. V. K. R, Yaradaraja
Rathia, Shri Umed Singh
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Raut. Shri Bhola

Ravi, Shri Vayalar

Reddi, Shri P. Antony
Reddy, Shri B. N.

Reddy, Shri M. Ram Gopal
Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Reddy, Shri Y. Eswara
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra, Pratap Singh, Shri
Sadhu Ram, Shri

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar

Saini, Shr: Mulki Ray
Samanta, Shri S. C.
Sambhali, Shri Isheq
Sankata Prasad, Dr.

Sant Bux Singh, Shr1
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sea, Dr. Ranen

Sethy, Shna Arjun

Sezhiyan, Shri

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shrs Chandea
Shambhu Nath, Shrs
Shankar Dayal Singh, Shn
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Dr. H. P.

Sharms, Shri Madhoram
Sharma, Shri Nawal Kishore
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri

MAY 2, 1972

Shastri, Shri Ramavatar
Shastrs, Shri Sheopujan
Sher Singh, Shri

Shetty, Shri K. K.

Shinde, Shri Annasaheb P,
Shiva Chandrika, Shrs
Shivappa, Shri N.
Shivanath Singh, Shri
Shukla, Shri Vidya Charan
Siddayys. Shr1 S M,
Siddheshwar Prasad, Shri
Singh, Shn V. N, P.
Sinha, Shri Dharam Bir
Sinha, Shn R. K.

Sohan Lal, Shni T

Sokhi, Shri Swaran Singh
Sonar, Dr A. G

Stephen, Shri C. M,
Subramamam, Shr: C.
Subravelu, Shri
Sudarsanam, Shni M.
Sunder Lal, Shrs

Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shn
Swatantra, Shri Teja Singh
Swell, Shr1 G. G.

Tayyab Hussain Khan, Shn
Tiwari, Shri R. G.

Tiwary, Shri K. N.

Tula Ram, Shr

Tulsiram, Shri V.

Uikey, Shri M. G.
Ulaganambi, Shri R. P,
Unnikrishaan, Shri K, P.
Vekaria, Shri
Venkatasubbuiah, Shr: P,
Vorma, Shri Balgovind
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Verma, Shr1 Sukhdeo Prasad
Vijay Pal Smgh, Shn

Vikal, Shr1 Ram Chandra
Viswanathan, Shn G.
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shrn R P

Zulfiqguar Al Khan, Shni

NOES

Lalyi Bhai, Shri

Mody, Shr1 Prloo
Nayak, Shri Baksi
Patel, Shr1 H. M,

MR SPEAKER The result® of the
division 1s  Ayes 284, Noes 4

The motion 1s carried by a majority of
the total membership of the House and by
a majorty of not less than two-tlurds of
the members present and voting,

The motion was adopted

Clause 1, as amended, was addcd
to the Bill

MR SPEAKER Now the Enacting
Formula and the Title will yust be carried
by simple majority

The question 18

“That the Enacting Formula and
the Title stand part of the Bjll"”,

The motion was adopted.

The Enacting Formula and the Titls
were added to the Bl

SHR1 RAM NIWAS MIRDHA . I beg
to move :

JYAISTHA 8, 1894 (S4KA)

Conststurion kX
(31st Amendt.) Bill

“lhat the Bill, as amended, be
passed”,
MR. SPEAKER . The question 18

“That the Bill, as amended be
passed”,

The Lok Sabha divided .

Dyvision No 13) 144 27 hrs,

AYES

Achal Singh, Shrt
Afzalpurkai, Shri Dharamrao
Agrawal, Shr1 Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri A,

Alagesan, ShriQ Vv

Ambesh, Shri

Ansan, Shr1 Ziaur Rahman
Appalanaidu, Shn

Austin, Dr Heary

Awdhesh Chandra Stagh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shn
Bahuguna, Shrnn H N

Bajpai, Shri Vidya Dhar
Balakrishmah, Shry I
Banerji, Shnmati Mukul
Barua, Shr1 Bedabrata
Basappa, Shnn K

Basumatari, Shr1 D

Bhagat, Shrs B, R

Bhagat, Shr1 H K. L,
Bhagirath Bhanwar, Shr
Bhandare, Shr1 R. D,
Bhargavi Thankappan, Shrimat:
Bhatia, Shr1 Raghunandan Lsi
Bhattacharyya, Shri Jagadish

*The following Members also recorded the votes for AYES

Sarvahri

Bari Kishore Singh, Narsiogh Narain Pandey and M., S, Purty.
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Bhattacharyya, Sbni 8. P.

Bhattachayyia, Shri Chapaleadu

Bhaura, Shri B. S.
Bhuvarahan, 8hri G.
RBisht, Shri Narendra Singh
Bosu, Shri Jyotirmoy
Brahman, Shri Rattanial
Brahmanandji, Shri Swami
Brij Raj Singh-Kotah, Shri
Chakleshwar Singh, 8hri
Chanda, Shrimati Jyotsna
Chandra Gowda, Shri D. B.
Chandrappan, Shn C. K.
Chatterjee, Shri Somnath
Chaturvedi, Shri Rohan Lal
Chaudhari, Shri Amarsinh

Chaudhary, Shri Nitiray Singh

Chavan, Shri D, R.
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Cheilachemi, Shri A, M.
Chhotey Lal, Shri
Chittibebu, Shri C.

Choudhury, Shri Moinul Haque

Daga, Shri M. C.

Dalip Singh, Shri
Darbara Singh, Shri

Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deb, Shri Dasaratha

Deo, Shri S. M. Singh
Dhamankar, Shri

Dharis, Shri Mohan
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1 alji Bhas, Shri
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MR. SPEAKER : The result* of the
division 13 : Ayes— 286; Noes- 4,

The motion 1s carried by a majority of
the total membership of the House and
by a majority of not less than two-thirds
of the members present and voting.

The motion was adoped.

MR. SPEAKER : The Constitution
Amendment Bill, as amended, fs passed.

o \

JYAISTHA 8, 1894 (SAKA) 46

11.28 bre.

CONSTITUTION (THIRTY-SECOND
AMENDMENT) BILL

MR, SPEAKER : Legislative Business
No. 10.

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
1 beg to move :

**That the Bill further to amend
the Constitution of India, be taken
into consideration."

The Kerala Land Reforms Act, 1963
is the principal land reform law in the
State of Kerala and was included in the
Ninth Schedule to the Constitution by
the Constitution (Seventeenth Amendment)
Act, 1964. Inthe Course of implementa-
tion, the State Government faced aerious
practical difficulties and to overcome them,
that Act was extensively amended by the
Kerala Land Reforms (Amendment) Act,
1969 and the Kerala Land Reforms
(Amendment) Act, 1971,

Certain crucial provisions of the prin-
cipal Act as amended were challenged in
the High Court of Kerala creating a cli-
mate of uncertainty in the cffective
implementatiog of land reforms in the
State. Although the High Court of
Kerala has generally uphield the scheme of
land reforms envisaged in the principal
Act as amended, & few vital provisions
thereof, like sections 29A (bar of proceed-
ings under Chapter XII of the Code of
Criminal Procedure in eertain cases), 32
(bar of suits for eviction, etc., pending
application for determination of fair reat),
45A (adjustment of rent appropriated),
SOA (2) (conferment of fishing rights on a
tenant belng a Varamdar), 73 (scaling
down of arcears of rent) snd Explanation

*The following Members also recorded their votes for AYES :
Sarvihr} M. Ankineedu, Y. §. Mahajan, Dinen Bhattacharyya and Shrimati Sybhadra

Joshi.



